[19 August, 2004] RAJYA SABHA

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

SHRI KALRAJ MISHRA (Uttar Pradesh): Sir, | lay on the Table a
copy each On English and Hindi) of the following Reports of the Department-
related Parliamentary Standing Committee on Rural Development (Fourteenth
Lok Sabha):-

(0] Third Report on Demands for Grants (2004-2005) of the
Department of Rural Development (Ministry of Rural
Development); and

00 Fourth Report on Demands for Grants (2004-2005) of the
Ministry of Panchayati Raj.

MATTERS RAISED WITH PERMISSION

Alleged killing of Telugu Desam Party workers in Andhra Pradesh
MR. CHAIRMAN: Now, the Calling Attention Motion...

DR. ALLADI P. RAUJKUMAR (Andhra Pradesh): Sir, we had given a
notice...

MR. CHAIRMAN: You can speak for two minutes...(Interruptions)

SHRI JIBON ROY (West Bengal): Sir, will | be allowed to raise the
matter relating to the E.P.F. interest rate? | have given a notice to you...

MR. CHAIRMAN: That would be a full-fledged discussion.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesn): Sir,
Postpoll violence in Andhra Pradesh is still continuing. Twenty-four party
leaders/workers have been killed in Andhra Pradesh ...(Interruptions)...

SHRI VAYALAR RAVI (Kerala): What is this?

MR. CHAIRMAN: You. kindly sit down ...(Interruptions)...\ have
allowed him ...(Interruptions)...\ have allowed it.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, you were kind
enough to allow me to raise this issue. Sir, 24 people have been killed and
120 villages have been affected. People have left the villages out of fear, and
continuous murders are taking place especially in Anantapur. Yesterday, our
party had sat on dhama in Anantapur. More than one lakh
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people had gathered there. Look at the high-handedness of the * hon.
Ministers of Andhra Pradesh; *. This matter was brought to the notice of the
hon. Prime Minister when he had visited Hyderabad on the 1% of July. But
nothing has happened. Thereafter, we had raised this issue in this august
House; you were very kind in allowing us to raise the issue. On 16thJuIy...

MR. CHAIRMAN: That is right. Okay.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, this is very
important. ... (Interruptions)...

S10 Tt G0 IGHAR: TR, HERAT BRP Q& (HTC BT HIBT BAN lie” Bl
e & forg < <IRTT | 89 37941 &< o1 918d ol B9 TSl g4 el T 38 &1 84 o791
ST el TR W] ST 0T8T &1 377t ¥t law and order f4gue & | So, kindly
listen to us.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, when the matter
was raised in this august House, the hon. Home Minister was present in the
House and he had assured in your presence that necessary protection would
be extended to those people who were under threat. Nothing has happened.
They are continuing with their tactics and killing the people, threatening them,
coercing them and using all sorts of third-degree methods to lure them into
their party. | seek your protection, Sir. ...(Intenvptions)...

Sl ot TR (SR ): W, el IR 99 g8 I8 e gred §
IoTT ol

ot wurafe : &, sl ar SemrTan
ST AT WIS : ¥R, 9 3779 819 AR 3 dHed HIH & fofg dat o
e (STTHTF).....

SHRI VAYALAR RAVI: Sir, | am on a point of order.

MR. CHAIRMAN: First, let him finish. ...(Interruptions)... First, let
him finish. ...(Interruptions)... Please. Do not interrupt. Let him finish.
...(Interruptions)... | will not allow. Let him finish. ...(Interruptions)...

* Expunged.
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37 O .9 . SR AT (FIRTES): IR, I A1 S P gl T8 < B o
oo (TTEYTH)....

S1. AT Y. ICHAR AR, TS B R #11 freiTe Sff 93 8,
I A AGAE | ....(GEH)....

MR. CHAIRMAN: Let him speak.
SHRI VAYALAR RAVI: Sir, ...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Please
take your seat. ...(Interruptions)... Let him finish. ...(Interruptions)...

DR. ALLADI P. RAJKUMAR: We know what type of persons you
are.

MR. CHAIRMAN: You finish. ...(Interruptions)...You finish it.
...(Interruptions)...

DR. ALLADI P. RAJKUMAR: In what way is he concerned, Sir?
...(Interruptions)... People are being killed. You have no right to talk like this.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, by interfering and
obstructing my submission, he is. sending wrong signals to the people back
home. It is a sort of encouragement to the people belonging to the Congress
Party to continue these types of activities. Sir, we had requested you for fixing
a date for discussion on this matter. | request that the matter should be
brought to the notice of this House immediately and taken up for discussion.
Sir, an assurance from the Government side should come that every party
worker of TDP will be protected. They are under threat. (Interruptions) Sir, this
is very important. We had sat on a dharna yesterday. ..(Interruptions)...

[MR. DEPUTY CHAIRMAN in the Chair]

DR. ALLADI P. RAJKUMAR: Sir, the Chief Minister of Andhra
Pradesh had given an assurance on the floor of the Assembly that they would
provide security. So far, 200 TDP leaders have applied for provision of
security. None of them have been given any security. Not only that, Shri
Shivraj Patilji had also given an assurance in this very House on 16" July. So
far, no security has been given. We request you...

MR. DEPUTY CHAIRMAN: You have brought this matter to the
notice of the House. ...(Interruptions)...
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DR. ALLADI P. RAJKUMAR: Sir, at least from the Centre, provide
security. There is also a threat to our leader, Shri Chandrababu Naidu.

MR. DEPUTY CHAIRMAN: Mr. Rajkumar, you have brought it to the
notice...

DR. ALLADI P. RAUKUMAR: Sir, kindly listen to our agony.

MR. DEPUTY CHAIRMAN: You have brought the matter to the
notice of the Chairman...

DR. ALLADI P. RAUKUMAR: | want a ruling from the Chair.

MR. DEPUTY CHAIRMAN: What ruling do you expect from the
Chair?

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, we expect two
things from the Chair. First is the fixing up of the date.

MR. DEPUTY CHAIRMAN: The Chairman has promised that it will
be taken up for discussion. The Government will take notice of your
concerns...

SHRI RAVULA CHANDRA SEKAR REDDY: In the meantime, let the
Government assure the people that they will be protected...

MR. DEPUTY CHAIRMAN: The Government has taken notice of this.
...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, the Parliamentary
Affairs Minister can assure the House.

MR. DEPUTY CHAIRMAN: Law and order is a State subject. The
Government can take notice of it. ...(Interruptions)...

DR. ALLADI P. RAUJIKUMAR: The State Government has failed, Sir.
It has totally failed. ...(Interruptions)...

ST AT RIS AR, Ul IR 59 I8 R i SS7 o1 1 Y& [HIIl St
= P11 b § B4 ATl Q Fvics #1181 § oiR 39S 918 59 4 e 4 941 8ril| I8
16 SJlTS 1 914 21 319 I 819 MRS & HHCH 31 b 8111 i1 819 RIS | PHed
AN B, SF IR # Ul Al A& Bl favard # forar S {6 3 = s s €1 aifes
I BHCH Bl BF Y AU 89 Tl B | I81 b BT g WY &1 G981 37 ANl &b oy
ATl &l &1 TRTTaTE A1 9¢ 21 X&T &, i B & Hrichdl S9! AR IR
e (TTIH).... TP T T BT EARIE | ... (F).....
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DR. ALLADI P. RAJKUMAR: More than one lakh people participated
in that dharna. Sir, not only that ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak one-by-one. If all of you
speak together, then how will | know what you are speaking? Now, she is
speaking. Then, you can speak ...(Interruptions)...

ST GO RIS : AR, H AT I8 HEA1 a1 b 81 AR 4 I dheied
3T &, 319 I7eh TR H U1 &1 0| $9 TR FEHH2 b fo7g 91 77 N 3R TRBR DI I8
e A1 5 A AT @ R W A1 A8, $70] RET Bl GavT & 3R 16 Jells
PI IT AREARI <1 P 914 [ g7p! GR&T e, el B gRen el (el g1 A1
RIS BT ST TR H €1 59 A & fof g1 a1 bl =it <l Te1 81 el b 89N
AT e & S G A 81 |

DR. ALLADI P. RAJKUMAR: Sir, the Home Minister had given an
assurance in this House that the Government would provide security. Nothing
has been done in this regard. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Government has taken note of it,
and they will take the necessary action.

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, more than one
month has passed. ...(Interruptions)...

SHRI BALBIR K. PUNJ (Uttar Pradesh) : Mr. Deputy Chairman,

Sir,...
MR. DEPUTY CHAIRMAN: One minute, Mr. Punj. Let him speak.

SHRI NILOTPAL BASU (West Bengal) : Sir, | have nothing to
contribute to what issues hon. Members are raising. But, yesterday also, |
raised this procedural question that it is a long-standing convention of this
House that on the day of the Calling Attention, no other matter will be taken
up. Now, my point is, are we abandoning that convention?

SHRI RAVULA CHANDRA SEKAR REDDY: The hon. Chairman has
given us the permission to raise this issue. ...(Interruptions)...

DR. ALLADI P. RAJKUMAR: You are questioning the decision of the
Chairman. ...(Interruptions)...

SHRI NILOTPAL BASU: | have nothing to say about the decision of
the Chairman. | am not casting any aspersion on the decision of the
Chairman. My question is, are we abandoning that convention?
...(Interruptions)...

25



RAJYA SABHA [19 August, 2004]

MR. DEPUTY CHAIRMAN: Mr. Nilotpal Basu, please sit down.
...(Interruptions)... One minute. Mr. Rajkumar, you have taken the permission
of the Chairman just to raise this matter and not for a decision. You have
raised the matter. The Chairman has allowed you to raise this matter. You
have taken up the matter in the House, and the House is aware of it. The
Government has taken note of it. We can discuss it later....(Interruptions)....

DR. ALLADI P. RAJKUMAR: Sir, | am raising only one question.
...(Interruptions)... The hon. Home Minister had given an assurance in this
House. What is the outcome of that assurance? ...(Interruptions)...

SHRI S.S. AHLUWALIA: What is the outcome of that assurance?

MR. DEPUTY CHAIRMAN: You have mentioned it and the
Government will find it out. Now, we take up the Calling Attention Motion. Shri
Sanjay Nirupam has to call the attention of the Minister ...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, no action has been
taken on that. On 16" July, the matter was taken up in this House. Please fix
Monday as the day for discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will discuss it in the Chairman's
Chamber. Shri Sanjay Nirupam has to call the attention of the Minister.

SHRI BALBIR K. PUNJ: Sir, you had'given me the permission to
speak on this. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; it will be taken up at 2 o'clock. TRaT, MU
HET 11 71 o &7 3 Q1 991 3T ¥ raise BN | ....(HGEH). ..

SHRI BALBIR K. PUNJ: Please allow me to speak on that.

MR. DEPUTY CHAIRMAN: No, no; the Chairman had allowed only
Mr. Rajkumar to speak on that.

SHRI BALBIR K. PUNJ: Sir, you allowed Mr. Nilotpal Basu.

MR. DEPUTY CHAIRMAN: No, no. He raised a procedural point.
...(Interruptions)... | did not allow him.

DR. ALLADI P. RAJKUMAR: Sir, | want a direction from the Chair on
this. What is the response of the Government, in this regard? This issue was
raised in this House on 16" July, and the Home Minister had given an
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assurance in this House. A month has passed and nothing has been done to
provide security to our party leader.

MR. DEPUTY CHAIRMAN: Mr. Rajkumar, you were allowed only to
mention it. You have mentioned it. The Government will find it out. Shri Sanjay
Nirupam has to call the attention of the Minister.

7t Gor e (HERTSY ) : STRHT SiY, § 984 AR § foh 3o 91 59
I ST IR Fler] o [T AN <, b I8 gl ol g fUsel a1 a1 4
HET H IR AR STl BT IHAM BT TR ....(FaEH). ..

Y SumHTafr: T2, IRIQ Aot SN, I7 AL ....(FaEE). ..
it Worg Freaw : Tl <7, 98 faw o) o T8 goTT B ... (aE™). ..

S} STHHTIRT: 3TTID! JARIT & BT ACIM W Al &b Y ....(FGEH)...

st ora U : BIferT 31T & vy IR 31T B oifh T, aft 9o a8 fawg
GH TEIGATE | ....(FEH)...

it Sgqumafy: <RIT, I8 Fifert e &I I....(@aHM ). ..

Y o Freaw : TRy ST, 98 fawy a1l I W 8] ot &l
o..(TTUT)..... TR AR ST BT ATH AT 2R 1R + fahat ofR A7 efahs R &1
HET ¥ B B! AR M. .. (JGETT).... AT AUBR BT 56 TG H AH I
1R P IR ATERSR Sl 1. ( FALH)... A1 A1 b IR FraveR i &1
o..(TAET)....

MR. DEPUTY CHAIRMAN: Please go back to your seat.
..(Interruptions)... | have now allowed you to call the attention of the Minister. |
have not allowed you to speak on this issue. No, no. ...(Interruptions)... If you
don't speak on the Calling Attention, then | will call the next speaker to call the
attention of the Minister. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, we want to know the response of the
Government in this regard. ...(Interruptions)...

SHRI MOTILAL VORA (Chhatisgarh) : Sir, you have called his name
for the Call Attention. ...(Interruptions)...

SHRI JIBON ROY: It cannot be allowed every day. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Nirupam, | have called your name for
Call Attention. ...(Interruptions)... You cannot raise some other issue.
...(Interruptions)...
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i} Horg F10™ : SUFHTRT ST, I8 T 3T ATl ....(FIH)...
90 IF < SR (IR ): I8 R BB 8, W72 ....(FAYH). ..

it STFHTIRY: FIT T G AT? ....(JAUM).... TRIY MY HTeA A
oo (TFIF) ... AT H $HS SR 989 §S B .....(FAM).... TR 4 IE ....(JFH)....

it 7.0 SrEaToraT: TR W YE Bl T AT & TET 0R SHDT hyer 1
L....(SHEETH)....

i STFHTIRT: TE TSI AT A ... .(FFIM)..... 3N F 1S ....(FIIH)....
1} T4, T IEqarteran: had R e ... (@@um). ..
it Horg T WY L. (aum)...

off Supamafe : 3ty 93T,

Let us take up the Call Attention. ...(Interruptions)...

i} Horg F1o0¥ : A 15, Bl 919 9 U= =l 81 <81 ol 3fiR o R |ed
IR BT AT ...(FFEH)...

it SumHTafay : oy y't gERT fawy € S wad I Mr. Nirupam, | have
called your name for Call Attention. ...(Interruptions)... <REY S &1 TX 4T 3y
S99 B Uhd © | ....(FdgH)...You cannot raise some other issue.

..{Interruptions)... Is it not important for you? ..{Interruptions)... Is this not important?
...(Interruptions)... It is an on-going matter. ...(Interruptions)...

0 Y 29 YN : IR, I RPIe W 81 STH1 AR .. .(FFEH). ..

it STFHTIRY: T T MYHT 3G X ....(AEM)....

ST AT RIS : AR (7 9 S .....(FGEH)..... 2] B SAFBRT
o (STFEF)..... ST ....(FAEM)....

i STFHTIRT: TH HIS S TR 8 | ....(FIH)....
N} AT TR 184 (HERTR): AR, .....(JAH)....

N THRI . TR (HERTR): I ....(FALM)...

MR. DEPUTY CHAIRMAN: Please go back to your seats.
...(Interruptions)... Please go back to your seats. ...(Interruptions)...

#} TH.09 SrEcarierd : HeEled ....(aH). ..
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MR. DEPUTY CHAIRMAN: Please do not do it. ...(Interruptions)...
The whole country is watching. ...(Interruptions)... Let us not do it.
...(Interruptions)...

Y HoT ISR 842 ), ....(FALIH). ..

#} THATT &. ST : T ....(FIYH)....
MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned at eighteen minutes past twelve of the Clock.
The House re-assembled after lunch at two of the clock.
[MR. DEPUTY CHAIRMAN in the Chair]
RE. VEER SAVARKAR'S PLAQUE

MR. DEPUTY CHAIRMAN: We shall take up Calling Attention. Shri
Sanjay Nirupam.

SHRI VAYALAR RAVI (Kerala) : Sir, | am on a point of order. Rule No.
180 (5) says, 'The proposed matter shall be raised after the questions and
laying of papers, if any, on the Table and before any other item in the list of
business is taken up and at no other time during the sitting of the Council." My
point is this: rightly after all the papers are laid in the House, Mr. Deputy
Chairman, you were good enough to call our hon. Member, Shri Sarijay
Nirupam to move the Calling Attention. Sir, instead of moving the Calling
Attention the hon. Member went to some other subject. According to the rules,
no such issue can be raised. Rules and conventions of the House are very
well known to you and to everyone of us. Unfortunately, instead of moving the
Calling Attention, the same hon. Member went to some other subject. Then
the House was adjourned and then after adjournment, again it reassembled.
Is it not purely violation of rules because once his name has been called, the
hon. Member never moved the i motion of the Calling Attention, then, how can
you repeat it again? This is my point of order.

SHRI S. S. AHLUWALIA (Jharkhand) : Mr. Deputy Chairman, Sir, the
hon. Member has raised this issue of Calling Attention. These rule books are
for the normal functioning of the House, or, for normal conditions. | totally
agree with it.
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